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a rsii. M I CTR AT IVE TR I BUN ALPFNTRAL ADMINISTKAI Ivc ^principal bench /q^
O.A. NO. 536/1998

Hew Delhi th,s th. 24th day of Sapte.her, 1998.
HON-BLE SHBi dUSTICE K. M. AGARV.AL, CHAIRMAN
HON'BUE SHRI R. k. ahooja, member (A)

^ c/n B K. Chopra,'R/oVsnilhfAdministration Flats.
Guiabi Bagh, ... AppI icant
Del hi-110007.

"  w,.- M K Guota, Advocate )
( By Shri m. js. ijopta,

-Versus- ^

1
National Capital Territory of Deih
through the Chief

Sham Nath Mara, DeIhi-110004.

I t Governor,
Govt. of NCT of Delhi,
Ra j "N i was , Delhi .

= ■ {^HfatronTFloor control Oeptt.,ioCi ofN.C.T. ofOelhi ,
5, Sham Nath Marg, ... Respondents
D4lhi-110054.

C By Shri Rajinder Pandita, Advooate )
o r d e r (oral)

Shri Justice K. M. Agarwal :

y  The learned counsel for appI ioant states that
^  appl icant has go t t he re I i ef s c i a i med i n t he OA and,therefore, he does not want to press this appHoat,on.

accordingly, it is herehy dismissed as not pressed.
\No costs.

c K. M. Agarwal )-

Chai rman ..v

( R. K. )

Member (A)

/as/


